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‘ Advocate for the Respondent(s) (6.8, ¢. -
e - ) |
Notes of the Registry §  patg § Order of tha Tribynay .
i ' — | —
i  5.12.02 | Heard Mr. B.P.Kataky, 1earneg
' ﬂ“h!‘: application is"ln’ ' gcounsel for the applicant and also .
« % form but not in time IMr. A.Deb Roy, learned sr, CeG.S,.C,
o ’C—f‘-*w;rw ‘4_”?“- ";“" N ’ Sfor the respondents,
ﬁ!»dl L“O“; A 't‘: ‘ PJ ; i Issue notice -of motion.,
,ff;;‘ ,'J,/,;:I ) TS TLOC| § ?Returnable by two weeks.
[}atca <A zvlfma" ' | The applicant has not been
- relieved so far, He made a
“ X Dy, Régtstret, Tepresentation to allow him to
Vo ' contJ.nue in Assan circle till his ,
d , y e [ o place Cf his choice, Considering:
‘ W&) ' all aspectsg Oof the matter, the
; L ) I'éspondents are directed to maintain
,&J‘QM Aokaen “2’7 Lhe  Status quo till the pext date.
aqwﬁubgﬁu} List on 20.12.2002 for admisg-
e on.
ngmaefmmnér*%&[xfﬁ7omy/fé%;g?d L
Niher fredfoncet aud fi”lfm 1ich KL '/“W}
e by !«Z;* Wéﬂvﬁkmlfw Member
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20.12.02 © . List en 21.1.2003 for
| admission to enable Mr: B.C.
Crdocdied. I612fo— . Pathak, learned Addl. C.G.S.Ce
277 vrajun Odfenl .. for the respondents to obtain
/QW7¢M% Couwnd], o " recessary instructions on the
| matter., -
| Interim order dated 5.12.2002
shall continue,
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\\' - 124.1.03 Present ; The Hen'ble Mr Justice D.N.
bR 026&0 Y, 2_{{/’,/0;' . Chowdhury, Vice-Chairman.
’ Corrrmmes feol : : ) ‘
Qé @@Mxmd7 _ ' | Put up after four weeks to enable
&r g the respondents to file written statement
22577 f ¢ In the meantime interim order dated
_ i ~ 5.12.2002 shall continue.

*List on 21.2.03 for ofder.

o V!ce—Chairman
Py |
21.2.2003 Application is admitted, No fur-
ther notice need to be issued, The resg-
] | pondents may file written statement, iff
- any within four weeks from today,
List the case on 28.3.2003 for

oraer,
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0.a."5-.383 /2002

i v : ' ‘
v, Notes of the Registry ; Date-, Order of the Tribunal

; ,

§ o | | g
. 2. 273 1103.2003 ° Mr.N.Borah, learned counsel 3,‘?
— ‘ ‘ ; . for the applicant, has stated that

Cpry UL omolin— ; .; pp '
faq bect Aot /NN : the applicant has obtained the re-

e . . J e o lief as prayed for. In that view of

' the matter he does not want to
- press the application.

1 Accordingly the application
fis dismissed as not pressed.

[~

Vice~Chairman
bbj
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DISTRICT : KAMRUP
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FTUuﬁ

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH :: GUWAHATI

(AT applicatioﬁ under Section 19 of the Administrative
Tribunal Act, 1985)

. o 93‘5/% ol

3 iq& P ' EER
T RO S |
a4 3ri Subrata Kumar Das,

Ko ¥2K

A4 oecam
L s ﬂ%#k | S/o Late N.C. Das,
: Gm@m Peneh | Working as Deputy General Manager

B _ iQperati@n) C.G.M. Telecom {Assam
Circle} Resident of LB-3-1,
Notbama House Flat, Ulubari,

Guwahati-38.

Sl

Bpplicant

1. The Union of India,
repreSented by Chairman,
Telecommunication Departmeﬁt
Sanchar Bhawan, 20 Ashoka
Road, New Delhi.

2. The Bharat Sanchar Nigam Ltd.,
Statement Building, |
New Delhi-1,
represented by the Chairman

cum Managing Director.

Canrd
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Bhawan, 20 Ashcka Read,

New Delhi~110001.

4. The Chief General Manager
Telecom West Bengal Telecom

Circle, Calcutta=7600001.

5. The Chief General Manager
' < Assam Telecom Circle, Ulubari,

‘Guwahati.

[ )

. Deputy General Manager;

West Bengal Telecom Circle.

~Regpcendants

The humble gpplicahm of the
ppipirlicomt sbovenamed - |

DETAILS OF APPLICATION :
| .

S homde Mo AL

| APPLICATION 15 MADE :

| |
; . Order issued under Memc No. S.F/TC/P-
i

9/JAG/2002 dated 5.10.2002 igsued under the

fignature of Deputy General Manager (ADMN}, Office

1. PARTICULARS OF ORDER(S) AGAINST WHICH THIS

of the Chief General Manager Telecom, West Bengal

' Circie, Kolkata-700001, transferring the applicant
to posting at the office of the General Manager,

Kolkata as Deputy General Manager (Plg).

{Impugned Order)

{Annexure=‘F’ Pge=-§2]

Choeatat .



2. JURISDICTION OF THE TEIBUHEL':‘

The applicant dpclar@s that the subject
natter of this appllndflon. iz well within ths:%&

]ullodlbtlon of thlS Hon ble Trlbunal. (TP

3. LIMITATION :

applicatlon is filed w1th1n the limitation

prescrlbed under Section 21 of the Admlnlstratlve

; The applicant further declares that rhle%£

Erlbunal Act, 1985,

4. FACTS OF THE CASE :

4.1 That, the applicant is a c¢itigen of Iﬁdia and
i as such entitled to -all the rights and
f privileges guaranteed under‘the Constitution
of Indla and other laws of the land. The
' applicant was app01nted as Au51sfan

?_. Divisional Engiﬁeer, Telegraph (Planning) and

posted at Guwahatl in the Office of District

Manager, Telecom, on 1.3.19%0 aftel

completion his probation period[ Thereafter, .

‘the applicant was promoted to_the,post of

~ r\i-
(W} QL

(‘T
.
3

Telecom Distric poste
Kharagpur on 5.9.19%2, in the Kharagpur
Telecom District. Thereafter, the applicant
was. transferred to Calcutta and posted as
Divisional Engineer Telegraph {(Installation)

on 22.7.1994 and. accordingly the applicant
Contd...



joined as such. The applicant was again

transferred Assam Telecom Circle on 21.6.96

~and posted as Divisional Engineer

(Installation} at Guwahati. The applicant was
again transferred in the post of Divisional
Engineer (D-Tax) to Jorhat in the month of
August 1996 and accgtdingly he joined there;
Thereafter the applicant was transferred to
Maharastra Circle and he was posted  at
Panbhané. Telecom District under Maharastra
Telecom Circle in the post of Divisional
Enginéer in the month of August 1997. The

applicant got the officiating promotion as

‘Telecom District Manager Panbhans under

Maharastra Telecom Circle, The applicant got

his fegular promotion to the post of Deputy

General Manager (Admn. & Planning} Telecom

‘and’ posted at Asansol under Asansol Telecom -

District on 1.4.1998. The applicant states

‘that he was agaln tran;fprred to Guwahati on

gt®  gJuly 2000 and posted as D@pufy G@n@rA1
Manager. {Operation) at Cthe Office of Chief

General Manager Telecom (Guwahati) Assam
C

S B hs Ky 2K

ircle and accordingly the applicant 301ned o

at Cuwahati on 11.9.2000. The appllcant ha%
been working in the present place of postfﬂg
at CGuwahati till date. The app;icgﬂt
respectfully states that he has completed a

total period of 2 years 2 month at a stretch.
WA
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4.2

W

To be precise the applicant has' already
cpmpleﬁed 2 years of tenure on 11.9.200Z at

Guwahati in the present post. Be it stated

‘here that applicant available leave for 26

/

days during this period.
A copy of the aforesaid Transfer
Order dated 19 July 2000 is

annexed hereto and marked as

Annexure-A.

(Annexure-A, Pge-Jl}

That, the applicant respectfully states that

a Government of India, Ministry of Finance,

Department oflExpenditure has granted certain

allowances & facilities for civilian

employees of the Central Government serving

in States and Union Territories of North
Eastern Region for their improvement vide

Office Memoiandum No. 20014/3/83-E.IV dated

- 14.12.83 issued‘by,the Government of India,

Miniétry of Finance -Department Expenditune.

In terms of <the aforesaid. memorandum the

Central Government Civilian employees who are

caddled with all transfer ligbility are

entitled to choice station pbsting. In

- accordance with the. Office Memoranduin

Ministry of Finance, the Central Government

‘Civilian Employees who have rendered more

than 10 years service are entitled to choice

Contd...



station posting on completion of 2 vyears of
fixed tenure in the North Eastern Region and
Central Government Emplovees whose lethh of
.service is less than 10 vears are entitled to
choice staﬁion‘postiﬁq on completion of 3
years of fixed tenure in North Eastern
Region. The present applicant has already
completed more than 6 (six} §éars of service
in the North Eastern Region and therefore the
applicant is entitiaﬁ to be posted at his
chmice station posting on completion of his
fixed tenure service in the'Nﬁrth Eastern
Region. The relevant portion of the said
Office.Memorandam dated 14.12.1983 issued by

Ministry of Finance is quoted as follows :

“Subject : Allowances and facilities for
civilian employees - of
Government serving in the States and Union
territories of North Eastern Region

improvement thereof.

The need for attractiné and retaining the
serviées OE competent officers for service
in the North Eastern Region comprising the
st&tes of Assaﬁ, Meghalaya, Manipur,
Nagaland, - Tripura and the Union
Territories of Arunaéhal' Pradesh and
‘Mizoram-has been engaging the attention of

the Government for gometime. The

YALUAE
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Government had been engaging the attention

of the Government for same time. The

Government had appointed a committee under-

the Chairmanshiﬁ of Secretary, Depértment
of perscnnel and Administrative'Reforms,
ﬁér revieﬁ the existing allowances and
facilities a&missible ts  the various
categories of Civilian Central Gﬂ§erhment
eﬁployees éerving~iﬁ this Regidn and to
suggest suitable improvements - to

ecommendations of the committee have been
féarefﬁlly oons 1dere3 by the Government and
the President is now please to decide as

follows @

' 1,_Ténuxe of Posting/deputation:

There will be a fixed tenure of

posting .of 3 years at a time of officers

with service of .10 vears or less and of 2

years as a time for offlcers w1th more

than 10 years of service. Perlod of leave,

training etc.. en excess of 15 days per

year will be excluded in counting the
tenure period of 2/3 wears. Officers, on

completion of the fized tenure of service

mentioned above, may be considered for -

pbsting'to a station of their choice as

far as p0551ble. The period of dcputatlon

of he Central Government employees to the

it

Eiczyé;<E%4L% 'lk3f’¢;%“L4K



Statés/Unioné Territories of the North
Eastérn Region will generally be 3 vears
which can be extended irn exceptional cases
in exigencies of public service as well as
when the employee'cencerned.in prepared to
stay longer.' The admissibkle deputation
allowance will also continue to be paid
during .the period ofq deputation so

extended.”

=

Therefore, in terms of the Office

Mpmorandum issued by the Government of India,

sw@«yl?« K =X

Mlhlbtry of Finance dated 14.12. 1983, the appliéaﬁt 
§13 entitled to a posting toe a station of hlo

; holce. The aforesalid Memcrandum was lssued in
:order to aftract ‘the Central Government Civilian
,Offl“bf having all India Transfer liability for
rendering service in the Norrh Eastern Region. The

;spec1al incentive has been granted Dby the

Government to the Central Government employees, who

@

were completed the fized Lenure rosting, makin
| them entitled to get the fruits of the aforesaid

‘effice memorandumﬁdated'14.12.1983y

A copy of the Office Memorandum
dated 14.12.83 is annexed hereto
and marked as Annexure-B.g [3;

{(Annexure-B, Pge,~'§$}ﬁﬂ£j

o
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4.3 That, the applicant respectfully states that
. ' - on several occasions he applied for transfer

and posting under the rules to any of the

following places.

' Durgapur Division

i
S 11} Burdwan Division

Avy Purulia and

vy Maldah. : o - |
However, the "applican.t_ has not been§

transferred to any of the aforesaid places. The

applicant vide his application dated 12.3.200%
i ‘ , s

ted for his

r%ques g transfer to any of the following
i _
places of posting in order of preference.

'y

} Purulia

ii} Durgapur
! iii) Bankura ' 3
L ivy Maldah

v). . Suri
vi} Burdwan

The aforezaid application of the éppiicant
wgs duly forwarded by the Assistant General Manager
(Administration) B.S.N.L., Ltd. office of the
C.5.M, Telecom, Assam Téleécm Circle to the Senior
Deputy Direétor General {Personnei} 'B.S.N.L.,

Corporate Office, Snachar Bhawan, 20 Ashoka Road,

New Delhi with his recommendation of the competent
t \ , :

“authority vide his letter No. ESTQ-2/518/01-02/39

dated 18.4.2002.
" .

PRI
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Coples of the éfmresaid forwarded
letter dated 18.4.2002 and the
application dated 12.3.2002 are
annexed hereto and marked as

Annexure-C & D respectively,

(Annexure-C&D, Pge~gqg39

That, the'applicant respectfully states that
by Order No.314-6/2-2 pers-4 (Pt) 'déted
4.9.2002 the‘ perscnal I Section of the
B.S.N.L. Ltd. (Ccrporate Office) New Delhi
issued transferred orders of 8 officers in
Jr. Administrative ‘Grade of IT3 Group-A’
among whom the applicant was also .cne. In the
aforesaid O¥der  the applicant transfer

posting has been shown as West‘Bengal.

A éopy of the aforesaid Order
dated 4.9.2002 is annexed hereto

and marked as Annexure-E.

(Annexure-E, Pge-3) )

: L}
3 (b F15 T 1 ot atnes Fhia
That, the appllcant respelliuLry SiLacce iiid

s . - - o Ly o R i, . |
in pursuance of the aforesaid Order aQated .

4.9.2002 (Vide annexure-E) the Chief General
Manager Télecom, West Behgal Circle, Kolkata
was pleased to'pést the applicant as D.G.M.
(Planning) in the Office of the *Géneral
Manager, Kolkata vide Memo No. BSF/TC/P-

9/JAG/2002 dated 25.10.2002.

s

T

('? :

$
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i1

Kk copy of the afcresaid. Order
dated 25,10.2002 is annexed

hereto and marked as Annexure~FE.

{Annexure-F, pge-L32)

That, the applicant fespectfully states that
when the applicant came to know about his
transfer to the office of the General
Manager, Bharat Sanchar Nigam Ltd., Kolkata,

he was at a loss as to what to do in view of

‘the fact that Kolkata was never his choice of

posting and his choice of posting in order of
preference (1) Purulia, {2) Durgapur, (3}
Bankura, (4) Maidah, {5) Sufi aﬁd {6)
Burdwan, through he-is entitled to his choice

of posting after completion of his tenure in

terms of Office Memorandum dated 14.12.83

{(vide  Annexure-B).  The applicant  had
ittt A s asraval Al 1 b1 An e -F/\.% A mT A ~AF
Ou”l&l-l- LLTOUA. VO LAL G.L.)PL.L\:QL»J.‘JLLO LI O o lJ.LCU\./c (N

‘posting of his choice, but unfortunately the

respondent authority never paid heed to his

prayer. The applicant’s wife 1is a 8r.

LeCturervin a College situated at Durgapur
and a tfansfer to a place of posting of
applicant’s choice would have given sonme
relief to his wife. The applicant therefore,

submitted an application on 28.10.2002 to the

Chief CGeneral Manager Telecom, Assam Telecom

Circle, Guwahati with a copy to the Chief

P L
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General manageryTelecom, West BengaliTeleCQm
Circle! Kolkata requesting them to transfer
and post him any one of the places of his
choice and not to release from the present
place of post of posting £i11 than. The
applicant in fact in his application diving
his choice of posting informed the authority
that he‘is ready to wait till the vacanéy

arises in any one of his choice of posting.

A COpRY of the aforesaid
representatiohA dated 28.10.2002

is annexed hereto and marked as

_ Bnnexure—g;,<§%%1“<39{>'

That,lthe applicant respectfully states that
he éompletad in his tenure posting in the
North Eastern Regién in terms of the cffice
memorandum dated 14.12.83 (vide Annexure-B)
and in that view of the matter he iz entitled
to be transferred and posted to his choice

station. This Hon'ble Tribunal may therefore

' pe pleased to direct the respondents to

transfer and post the applicant to his choice

station in terms of the provisions

in . aforesaid memorandum. The ~applicant

laid down -

furtherAstatesAthat he is ready to be in the-

present place  of posting till any vacancy
arises in his choice station, 1f no vacancy

ig available now.
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a

-

g that there is no

xS
Dy

he applicant state

Justification WhanUQVFI in refusing to give
t

ing of his choice after completion of his

tenure posting in the North Eastern Region

and the right has keen accusesd to  the
applicant for get t;ng the cholce post iﬁq in
terns of the policy lald down by the
GOVclwmezf of India which is made éf'lic ble
toc Bharat Sanchar Nigam Limited, a Government
of India undertaking issued 'Vide Office
Memo randum dated 14,12.1983 {vide Annexure-B)
and which is\still'in,f&rce. The Resﬁﬁndent
authority more particularly _the' Deputy

General manager (Administration), Office of

ml

the Chief General Manager Telecom, West
Bengal has issued the order posting dated
5.10.2002, without giving the applicant the

posting of his cholice to which is entitled to

C

)....l
o+
4]

03

and = thereby  has vio

Memorandum dated  14.12.83  without  any

justifiable reason. The applicant in fact '’
informed the agthority that he 1s ready to

walt t£ill the vacancy arises in any of place

That, the applicant states that as he.has
already informed the authority vide his
several applications including the

application dated 12.5.2002, that he is ready

to walt the vacancy arises in the place of
e

the Office -

IO (A ‘k/v =L
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choice in terms o¢f the guarry made by the
auth&rity,‘thére is no reason to transfer and
give posting to the applicant as Deputy
Geﬁeral Manager (Planning) in the Office of
the General managef Kblkgta as the same was
not hie choice of éosting. The applicant if

compelled to joined in the transferred place

‘of posting in pursuant to the transfer order

datéd 25.10.2002 {vide Annexure-F)! he will be

deprived from the right to seek his posting

at a place of his choice in terms of the

10

«11

policy decision contended  in. éhe'_office

Seekoenhn W A4

Memorandum dated 14.12.1983‘ The authgrity"

having adopted the policy decigion cannot
violate the some refuse to the applicant

posting at a place of his choice.

That, the applicant states that he is still
serﬁing as Deputy General  Manager

(Operation), Office of the Chief General

manager, Assam Telecom Circle at Guwahati and

has not been released in fterms of the order
of Transfer & Posting dated 4.9.2002 and

25.10.2002.

Thét, the applicant respectfully states that
this appiication is made bonafide and for the

ends of justice.

y
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5. GROUBRDS EOR EELIEF WITH LEGAL PROVISION :

5.1 For that, the applicant has completed more
than 7 years at service in the North Eastern

. Region and he is entitled toc his choice of
posting in terms of Office Memorandum No. D§

1 20014/3/83-E.IV  dated  14.12.83  (vide €%

Annexure-Bi, xf
N

\

i

|

i

1

i ‘ o
5.2 For that, the respondent authorities

: discriminated against the applicant and -
i ~violated the transfer and posting policy by
not ¢onsidering of the transfer & posting of

applicant to his choice station.

5.3 For that, the‘representation of the applicant

“had not been considered by the authorities,

. whiéh is against service jurisprudenoé and
ad@inistrative fair-play.. |

g B

. For that, the applicant has acquired a

valuable and legal rights for immediate

. memorandum dated 14.12.83 {vide annexure-B).

§
5.5 For that, there 1s 1no Justiflcation

. whatsoever in refusing to give posting of
applicant choice after completion of his
tenure posting in North Eastern Region and

the right has been accrued to the applicant

AL 00
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for getting the choice of posting in terms of

the policy laid down by the Govermment of
India which  1is made applicable to Bharat

Sanchar Nigam Limited, a Govprnment of India

undertaking issued vide office .memcrandam'

datedx14.12.1983 (vide Annexure-B) and which
ig still in force. The Resgpondent authority
more particularly tle Deputy General Manager
(Administration), Offlce of the Chief General
Manager Telecom, West Bengal'haé issued the
order posting dated 5.10.2002, without giving
the dppll”aﬁt posting of his choice to which
is entltled to and thereby has v1olated the
office memorandum dated 14.12.83, without any

justifiable reason. The applicant in fact

, inform the authmrity that is to ready to wait
till the Vaﬂdncy arises in any of the place

‘of posting of his choice.

For that the applicant has already.inform
thc duthnrlty vide his several appllﬁafloua
including the application dated 12.5.2002
that he is ready to wait the vacancy arises
in the place of his choice in terms of the
gquarry made by_the'authority, there is no

reason to transfer and give posting to the

.applicant_ as Deputy General Manager

(Planning) 1in the cffice of the General

Manager, Kolkata as the same was not his

et

53;{;12%(4%(ﬂf égv-/:bc%*g
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choice of posting. The applicant if compelled
th joined in the transferred place éf posting
in perman=ant to the transfer order dated
' - 25.10.2002 (vide Annexure-F) he will be
| deprived from the righﬁ'to seek his posting

at a place.af hiﬁ cholice in terms'éf the
, . policy decision éontended in the Office

Memorandum dated 14.12,83. The authority

having adopted the policy decision cannot

viclate the same and refuse to the applicant

posting at a place of his choice.

For that, applicant is still scanning as

o
Cmm— wF -

Deputy General Manager {Operationi,voffice of
- the Chiéf General Manéger, Assam Telecom
Circle at Guwahati and has not kesn released
in terms‘éf the order of transfer & posting

' dated 4.9.2002 and 25.10.2002,
i

6. DETATLS OF REMEDIES EXHAUSTED

P

-1 4 hat ho h
! That the applicant states that ne nas no

| s : .
" other alternative and other efficacious remedy than
to file .this application before this .Hon'ble
Tribunal. Representations through'proper channel

were submitted by the applicant but no zction has

been initiated by the respondents.

- — L

¢ Moo ha W T
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7. 'MATTERS N0 PREVIOUSLY FILED OR PEEDING WITH ANY

OTHER COURT

The applicant further declares that he had

Qot filed any7applicati®n, writ petiticn or suit
:egérding the matter in respect of which this
gpplication has been made, before any Court or any
}ther authority or any other Bench of the Tribunal
nor any such abplication, writ petition or suit is

pending before any of them.

8. RELIEFS SOUGHT FOR :

- ~ Under the facts and circumstances stated

above the applicant prays for the following

reliefs-

8.1 That, th Honfble Tribunal may be pleased to

? gquash and set_aside the Impugned Order issued

i

under Memo No. SF/TC/P-9/JAG/2002 dated

25.10.2002 {vide Annexure-Fj}.

8.2 That, the Chief General Manager Telecom, West

Bengal Telecom Circle, Kolkatta be dirécted.to,

give postiﬁg to the‘applicant in any of the
place of posting of his choice. Under West
Bengal Circle in terms of the policy contained
in the Office Memorandum dated 14.12.83 in

permanent to the. order of transfer dated

4.9.2002 issued by the Sr. Deputy Director

' General (Personnel}.
et o

S loihs e A=Z
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.3 That, the respondent No.5 may be directed not

s}

to release the applicant till the issuance of
an order of posting the applicant to place of
posting of his choice by the authority in

)
?
I'definite time frame.
i :

8.4 To pass any order or orders as the Hon'ble

,l Tribunal deem fit and prcper under the facts
|

i

9. INTERIM RELIEF PRAYED FOR :

and circumstances of the case.

'| .
l In the interim the respondent authorities
- . | : | . '
may be directed not to release the applicant from
t
thé present place of posting at Guwahati as Deputy
-Ge?efal Manager (Operation), Office of the Chief
- Geheral Manager, Assam Telecom Circles, Guwahati.
I
|
|

10%

The application has been filed through

|
adyocate. -
| .

11. PARTICULARS OF THE I.P.O.

| .

| 1.P.0. NO. i 74 <2505

l'Bate of Issue 5.61112,262, .

? Issue from PoDIspuy g@ﬁA~4>mbxfﬁg ?wﬂfde§,

Payable at 1 4(XU$MQJJ%¢4}Q,

12. LIST OF EECLQSURES':V

i .
As stated in the Index.

AFFELE
e



T 20

VERIFICATION

: I, Sri Subrata Kumar Das, son of Late N.C.
}f;as_, aged about ... years, working as Deputy

General Manager (Operation), C.G.M. Telecom (Assam

Circle) do hereby verify that the statements made

in paragraphs Z.& 9 10 ¢/

S~

are

! .
true to my knowledge and those made in paragraphs

7 2,%4 S ¥ 6 are records. I believe to

be true and I have not. suppressed any material

| | . .

Date - O4-12°200)  Signature of the Applicant

Blace - SVIISN-NIG

{
1
I
|
!
[
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Government of India
v Department of Telecom Services
Office of the G M Telecam,233, Apcar Garden, Asansol-713 304

Momo No. GMT/ASL/Staff/2000-01/ Dated at Asansol, the 09.08.2000.

Sub: "rfransfer and

_ Tn pﬁlrmance of DTS , New Delhi memo No0.314-1/2000-STG-II dated 20-
017-2000 & conveyed by the CGMT, Calcutta memo No.SF/TC/P-9/IAG/2000 -
dated 09.08.2000, Shri S K Das(Staff No. 8552), DGM(P&A), 0/0 G M Telecom,
Asansol fs hercby released & struck off from the strength of Asansol SSA on the
A/N of l0.(;)8.2000 with direction to report to the CGMT , Assam Tclecow Circle,
Guahati. He is requested to hand over the chargés of DGM(P&A) to Shri D
Chatterjee?. Dircctor(O&M), Durgapur. :
~ r .
Neéc‘[ssary charge report may be sent to all concerned.

, (N Sarkar)aa!g ‘

‘ ' Divisional Engineer(Admn)
e For G M_Telecom ,Asansol-713 304

Copy 10:- - ' :

1) The C@llefG M Telecom, W B T Circle, 1, Council House Street, Calcutta-1.

2) The Chief G M Telecom , Assam Telecom Circle, Guahati, Assam,

- 3) The (2;“\'1 Telecom, Asansol. ' :

4) ‘Shri $;K Das, DGM(P&A), Asansol. , , ‘

&) Shri D Chalterjee, Director(0&M), Durgapur = iHe is requested to take over
the charge of DGM(P&A), Asansol from Shri 8 K Das, in addition to his_
normal duties. - c

) ’I‘hc'D;FA, 0/0 GMT Asansol. . -

7) The ADG(SGT), Department of Telecom Services, Sanchar Bhawan, ND-1.

8) The DE(Admn), O/0 GMT Asansol. = B " ,

9) The CAO, O/o GMT Asansol. - : :

10) P/ Filé of the Officer:. ,/701’:;% ‘ g;[’ vk

o ‘ o ( N Sarkar)
Divisional Engineer(Admn) .
For G M Telecom, Asansol-713 304

1vIBOOADY, . _ e

,;e%erm 16 // 217 Topy Certified to h" ¢ a2 COpPY
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SLEURE B
(0. 2001d73/83~E.1V
GOVERIMENE OF INDIA

 MINISTRY OF FINANCE

DEPARTMENT G EXPENDLITURE

New Delhi, ihe 14 Decoiber e

OFFICFL MFMORAHDUH

Subject : Allowanuus el facilities  Lon civilian

employees of the Central Govarnment serving
T~ in the States and Union Territories of
| . -North-Eastern Region —improvements thereof.

R A

IS

The need for attractinyg and retaining  Lhe
service of competent officers for sAvice in the North-
rastern Regimn, comprising the states o Aﬁsam,
MCGhuldY&, %anipur, Nagaland and Tripura end the Union
1Ter1LuLlec of Arunachal Prédesh and Iizorum has been
engaging ;he attention of the Goverument fof some time.

The Government had appcinted a Conmittee under the
'Cﬁvif@anship of Secretary, Depxxbment of Personnel &
dumlnl\trdLJve Reforms, Lo review the existing
allowances and facilitizs admissible to 'the various
'cgteqorieS of civilian Cegtral. Government employees

serving in this region and Lo suggest suitable

A L B . _
improvenents. *na Leaoxmﬂndatzuns of the Committee have

Léen carcfuly; LuhuLdLLLd by Ll Goverunent and the

president i how;pla1.wd to dudee ag foilow ¢

)

(i) Tenure of_postinqjdeputation : . ,
. E ; o ,

There will be a fixer tenurz of posting of 3
years at a Fime for ofticenrs will service of 10 years

L]
Certified '~ Trae Jopy
) o

iadvocaﬁe

ALY
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or lese and of 2 ?eals ab a time for officers with more
than 10 years of serviCa..Periods ot leave, tralnlng
etc. in cxeess ¢f 15 dave éer yvear will be excluded in
counting the Lonure period of 2/3 years. OLiicers, on
compietion of the fixed tenure of sevvice mentioned
above, may be considercd for posting to a station of

their choice as Lar as pbusible. ;

The period of deputation of the Central

Government employees to the States/Union Territories of

Y

the North Eastern Region will generally be for 3 years

\\‘which'I can be extended, in exceptional cases in -
éxigegcies .df public service as well as when the
emﬁloyees concerned is*prepared to stay Llonger. The
acdmissibhle deputation allawance will also continue to
'bevpaid cduring the period ot ﬂeﬁutaLiog 50 eRtended.

4
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3 yeacs at_a_tire.

Officers, on completion of.the fixed tend

Redion will gener

= 2~
g B : - 7/%%7?{%0¢14(y%;“~;_4%§Fﬂf
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!
No.,2C014/3/80-E.2Y ‘ “:;nn71197\f

e HpIEIV T 9
et Lim /

aran 10K s, Gargels v DS
hart-181681

Government of India
Mirnistry of Finance
Department of sxpenditure

TR T T

r,

P Lssam Olrcie, Guw ,

. - k]
vow Delhd, the MEh DUomEEREIEITIsT
, OFF1CE MIMORANDUM ' |
. : <

1ities for civilian employces 0f: . .

Subject s .Allowadceé and faci
nt serving in the States and "7

{ 3 the Central Gevernme
o _.Unien Territerics ef Nerth-Eastern -Region - impreve- 3
, , ments. ghereof, Do : e e

’ . ' © AR ANA KN . | 1 A "_'-'.;'t{' SRR S
- : A L E

( “ _ 1 o
1 ' | . R

.- ' The need for attracting and retaining the services of+ -
competent officers cervice in the North-Eastern Reqglonn” : w
comprising the states of hssam, Meophalaya, tanipur Nagaland
and Tripura and the Union Territories of. Arunachal Pracfesh and.
Mize2am has been enganing the attentlon of the'covernﬁent for -
some time, The Government had appointed a cormittec -under the
Chajirmanship of Secretary, Departinent of rersonnel & Adninistra-. . .
give Reoforms, te review the existing allowancesfand‘facilitica
adtissible to the various cateqorics of |civilian Central Govern-
nent empleyees serving in rhis re-ion and to, suggest suitable _
improvenents. The reccomendations of the Committee have been .. ..
carefully gonsidered by the Covernatnt andxthc'Pstiﬂanﬁ“iﬁfhﬁw**'“:

.

. T

e

P IS B

ple-sed to ‘decide; as followi~ o
(1) Tenure sf posting/eeguationy T .
There will be a fixed tenure of posting pf;l_xgigg v

at a time for officers wirth seivice of 10 years or less and of o .
2 for afficers with nora than 10 years efisarvice, o
Feriods of Yeave, tralning, etcy in dycoas 0L 116 LQeys per yoar f
will be excluded i{n counting the tﬁnurE;pﬁfideQfJ2/3:%c@{&ge;" i

| re of service mentiened

above, may be consildered fer posting te a statien of thelr crolce”
as far as pessible. ' S S
o !

. | ' ! e P T .
c The period ef demutation ol the Cén&rél“d&ﬁéfhﬁént R
employces te the States/Un.en Territerics ef the North ‘Ed-stern - . .
411y be fer 3 years which can pe extended An ., i
casts in exigencies Cf publjc,scEVicé’psfﬁéll¢65@Vﬁeh
conserncd is prepared to stay,lohﬁéf;j'Tﬁﬁ“ndmfssi-

exdeprional
llowunce will lse continue 'to e paid;fprinqjthe-';

the employce”:
ple deputetion a

r)er‘io(i Of der‘utat ion. so exter‘ﬁ‘?(}. ’ ' - K . j"~'¢-'_'r' T j,"lﬂt,: Y ..‘\"' . o
‘ . ' T LR Y L .
. . . o Ly T e R PR .
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v h Eart shall be given due recoy-t,
¢ officers in the matter of ‘= ‘%
3

B
e
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! | " BHARAT SANCHAR NIGAM LIMITED.
' (A Govt.of India undertaking)
OFFICE OF THE CHIEF GENERAL MANAGER TELECOM
ASSAM TELECOM CIRCLE:GUWAHATI-781 007.
ESTQ-2/518/01-02/39 pated at Guwahati, 18.04.02.
To

Sri J.X.Chhabra _ L e
Sr.Dy.Director General (Peis) ' N
BSNL,Corporate Office S
Sanchar Bhawan, 20,Ashoka Road,

New Delhl 110 001

~~~~~~~n~~~~~~~~~~~

-Sub: Prayer for transfer. from Assam Telecom Clrcle to
West Bengal Telecom Circle on complctlon of ‘tenure
case of Sri Subrata Kumar Das, DGM (OP), 0/0 CGMT
Guwahati in Assam Telecom Clrclct cL

Klndly find enclosed herewith an dppllcatlon for
tenure transfer in duplicate in res spect of- Sri- Subrata Kumar ‘Das
DGM  (OP),0/0 CCGMT Assam Circle,Guwahati.The officer joined . this
tircle on '11.09.2000.He has requested for his “transfer - from
hssam Telecom.Circle to West Bana] Telecom Circle on. completion
of his tenure. The case has been recommended: w1th ou1tdblc . sub-
stitute by the competent auLhorJtv at this ’rd

E{.b#hu

Lnclo: As Above.

(X —
el |~

(A.K. Chc;lcno) e
Asstt.General Manager (‘Admh) .

- Copy to:- ‘

/.

o

Vs
. L

Guwahati for JnfOlmdLJOH please T T
2. File no. STIS 1/164 for record p¢oasc :'”"”fl S

o Por CGMT Assa ~n\ irc ‘]‘o', wahati -
T/P78 ‘ " B

e AN A iy
Certifi-7."~ " Py

Ad‘\{ocatﬁ)c.’»

A 1 ’h’)\Qxx/LM‘Ub C

V{i Sri Subrata Kumar Das )GH(OP) O/O CGIlhkééﬁﬁfﬁiféigif#;_h



BHARAT.SANCHAR NIGAM LIMITED

PPLlCATION FOR TENURE T RANSFER OF GAZF TTED OFFICER

R S g‘

1. Name of thc Offi cer

2. Staff No.

3. Cadre to which bélong

4, Prescnt post or pofsition

5. Date of joining in.l‘Assmn Circle

6. Dateof completi(%n of tenure

7. Period of leave a\%ailed during tenure
8. - Circle to which t-r;ansfer is sought for
9. Place of posting d;esired in order of

preference

10, Whether willing to be transferred to any

possible to post hlm at the circle of his

choice. If so, in whxch order of preference.

f

I1. Any preference for the month of relcase
in January to June.

12. Whether in case it is-not possible to post
him to the next of his choice for want of
vacancy or for any other reason he would
like to be transferred out of Assam Circle
on completion of tenure or he would wait
for sometime till vacancy arises in the
Circle of his choi?e.

13. Any other inform%xtion

|

favou;

: SUBRATA KUMAR DAS

: 08552

2 ITS Group “4"

! Jr. Adminisirative Grade(DGM(C)}

1™ Septzmber'2000.
11" September'2002.

: 26 days. ‘
: West Bengal Telecom Cn cle

(i) PURULIA
'(H)DURGAPUR e

(iii) BANKURA.
(iv) MALDAH
(v) SURI v
(VI) BURDWAN

Pyl

: Wesl Bengal Cu cle only
other circle outSIde Assam in case it is not - - .

“No.

'+ Reacy'to'wait til vataticy arises:

T

: Po s(ed in temu ¢ station for ! third ttme but "the
place of choice” was never conszdered m my

Signature of the Officer
Designation: Dy.General Manager(0)

O/o the C. ‘Cr M., Assam Telecom Ctrcle, Guwahati-7

Recommendation of the Head of the Circle :

o ;‘_’Place -Guwahati ‘
" Date: 12" March’2002
p . Fom— ’

. Certifind, i Nil ez .,_opy‘

' advocate,

AVRTER AR Do f” 1;’1 i
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BHARAT

SANCHAR NIGAM LIMITED \ .
- CORPORATE OFFICE : ‘

(PERSONNEL - I SECTION)

R. No. 102/B, Statesman House, 48-B, Barakhamba Road, New Delhi-1

No.

314-6

2002-Pers.-1 (Py)

ORDER

Dated:. September 04, 2002.

Subject: - Transfer and Postings in JAG of ITS Gfoup_-fA’.

€O
of ITS/"g'Ir}olup

mpletion of their tenure, the following officers in the grade of JAG
‘A’ are hereby transferred with immediate €ffect and until further

orders:
S. No. | Staff No. | Name of the officer. Present quting on
L 1(S/Shri) posting - transfer
l. 855;’2 SUBRATA KUMAR DASS ASSAM . - |“WEST BENGAL
S 2. 170121 M. HANUMANTHA RAO BIHAR AP
3.. 120326 AKHILESH GUPTA- GUJARAT - MP
4. 170063 UJAGAR SINGH J&K - - PUNJAB
2- Fnlﬁrthcr, the Transfer and Posting of the following officers in thc grade of

JAG of ITS [Group ‘A’ arc hereby ordere

further ordcxjs:

d with immediate ‘effect and until

S. No.. Staﬁi'.No. Name of the officer’ Present Posting on
1 ( S/Shri) ' posting transfer ,
1. 18194 [ p K. SIKDAR- WEST BENGAL - | ASSAM P
- 2.0 18102 P. V. SATYANARAYANA AP - " |'BIHAR '
3. - | 8244 A. K. SRIVASTAVA MP GUJARAT
4. 18233 MADAN MOHAN PUNJAB J & K
3 The officer who is posted out of tenure circle may be relieved only after

completion o

4.
i

The ¢
should not b

[ prescribed tenure period.

ave, if any requested by the officers, who are under ﬁransfer,
¢ allowed. If any officer dssires leave, he can apply for it to the

Competent Authority only after joining the new posting and the Competent

5

" This is

Charg

CCertifi-z rn -, "HiS

a0

Q,

Advocate,

-

_; .
[T o

c reports may be furnished to all concerned. -

sucs with the approval of competent authority.

Authority wilji sanction leave, if it is considered justified, in the normal course.

(J. B. Jain)

istant Director Gencral (Pers.I)

Cont..2/- -



No. 314-6/2002-Pers. I (Pt)

®NO UL AW

Dated: Septemberos, 2002,

- Copy to: -

Director (HRD) BSNL Board New Delhi. S

Sr. DDG (Pers.)/ Joint DDG (Pers.)/ADG (Pers.l) BSNL CO.
CGM(s) AS/WB/BR/AP/GUJ/MP/J & K/PB Telecom Circle.
DDG (Estt)/Dir (ST-1)/ADG (SGT)/ADG (STG-II), DoT.
Officer (s) concerned/CAO (s) concerned. o

Sr.CA to Adv (HRD), DoT. '

'SO (Pers.I)/All Assistants (Pers.I}, BSNL CO

Spare copy/Order Bundle.

c B o
% tu\\r:‘\\
(Rajiv R. Singh)
Section Officer (Pers.l.)

o
W\




(A Govt, of India Enterpnse) : :
U/ O The Chl 2f General Manager West Bengal Tele\ am. ercle, u
v oo weared . ’ "‘ e V"‘*x '.J A ‘:l—u e 'V ~“o~$~ . '7{\(\ flﬂ'( i ‘

Metno Mo, SETC/ P-Q/.l AGR)2 Dated ut Kolkata the 2 5% Oetober 2002

Gub- Inter Circle tran fer and Posting in the grade of JAG oflf% Gr. A

.......................................................................................

i.nks:Li}.i.rclﬂ_r.a.n.s;fs‘,_._r and Posting

ND, Memo Na. 314.6/2002-Pers.-1 (Pt) d1d.04.09.2( )2, the COM Telece

L pursuance of BSNL
Circle Transter: nd Postmo Order in ¢

West Beogal Circle. Kotkata s pieased to issuz the following Inter
Grade of JAG oHTS?Gr. A.

l"ST\T ame of the Officer . Swll No. . Proset t Posting | Posrmg on Tfr 'l,_cgﬁafk's 7
i /QH : ! I ‘ .- .
1 rm—— Y e . - s fm vt s A
‘ [ [Subrata Kr. Dass 652 DOM, DGM(Pig) |1 wisting
I L o __J_i ssam Circle l Qlo GM, Kolkum tacaney

. . ‘;','\a' ~l\ ,)ar j:,‘w %’”‘ (f‘ r -

‘MJ_

(B KBxsﬁas . gij
Dy. Gcnetnl Manm tr (Ad

. O thc Ch:cf GN Telecom
‘W.B. Ctrclc Kolks 8 —700 001

Sliton
) .

. : _‘:-4.!'".;;
Copy forwarded for ir.ormation wsd nece 3saty action to ;
The Chicf (4. M Telecom., Assair: Cucle, (JUv.ahan B

The GM (D), Circle Ofﬁce Kolkaa
The G.M.,Katkata

The ALG (P(!trsd), BSNL Corpo ale
The oificers ¢oncerned.

The UAQ (CA), 5, Clive Row, koik a<700 001,
The PA to COGMT, W B, Circle, Kuikata.

-
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T
%e ¢hief General Manager Telecom
Kssam Tolocom Circle , Ulubari JGuwahati flssam
| ( Through proper channel)
Sub:- Pl'ace of posting as per'my choice in West Behgal Te\qco{p on’w;ﬁpletigp@'f‘tepé’rgﬁt 3

Guwahati dissam) ‘
Current ref. : Myappiicationda%edfalg/zooz forwarded to CGNT, WB Tefecom vid®
CaMT Kssam felier N0STES-3/18/Pt-iv/104 dsted at Guwahati-8 7872002 .

, [ would tike to intimate you that Tam not intending to get release prossntly from R;sakn’falecom Circle -
~=  fo Caloutta under WB Gircle vida lotter issuod by office of CORT W B Talecom 10 SF/TC/P-B/IR6/2002. .
+ Tated atilolkata, 25/ 10/02 in connection with place of posting at Cafoutta. Caloutta is not a place undét my
. choice as opted in earlier applications for getling place of posting on completion of tenure pariod in kssam.

In garlier applicatio"ns it was mentioned Durgapur divison - a8 fist choice , Burdwan division — as
second choice and Birohum / Purulia / Maldah districts —{he next priority choices for considering the
placa of posting under W B Telecom Circle on completion gf fenurs period in Rssam

Horeover, my wife being a fecturer in UGE grant aided college at Durgapur is suffering much to manage
family for want of mafe member, . . e

[ a5 a mattor of justice and olligibility condition of N E Region rllings for teaurd posﬁngs.wo‘u@ again
raquest you to transfer and post me {n any one of places as mentioned sbove and also | would request you
not to refease me from Kssam unfess | get one of places under choices. . - i i TR

. ?q o, “ Kindly -do'needfuL:' . R T
S @ Waiting  for favorable action . | _ . S T T
o YOUI“SSU\G@N‘Y, '
Date—28 / 10 /2002 ' D6 M(OP)at 6uwahati

 Office of €6 T, Rssam Circlg

Do R RO (T T
Copy to — CGMT/WB Tolocom Circle: Inreferance to telephonic fatk with you on 25 /1‘0/2002\'fkind1y ,
do needful in my favour in respact to above. R
Certifie - A
e e S0P

. RERTL IO THISTEN
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— R o ,; . 49?00@‘9‘



